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SNart N072021 
To, 

RED SMÀLL 

Ref: 

The Occupier, 
M/s. Dinesh Porwal (Mine & Crushing Unit), 

S.No. 65, Village-Bibrod Tehsil & Distt. Ratlam, 

CCA-Renewal 

Village-Bibrod Tehsil & Distt. Ratlam, City : Bibdod, 
Dist : Ratlam, Tal : Ratlam Nagar. SIDC : Not In SIDC, Latitude : 23.3387 Longitude : 74.9549 

SUBJECT TO THE FOLLO WING CONDITIONS : 

MCI 
Putup 

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under section 21 
of the Air (Prevention & Control of Pollution) Act, 1981 

a. Location: S.No. 65, Village-Bibrod Telhsil & Distt. Ratlam 
b. The capital invcstment in lakhs: Rs. 45 
c. Product & Production Capacity: 

Mining of stone 
stone Crushing 

Your Consent to Operate Application Receipt No. 1082277 Dt. 01/07/2021 and last communication received on 
DI.29/06/2021 

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
M. P. Pollution Control Board has agreed to grant consent up to 28/12/2022, subject to the fulfillment of the terms & conditions, 

Cdlosed with this letter and 

Enclosures: 

CONSENT NO: *** 

* Conditions under Water Act 
* Conditions under Air Act 

Product 

Note- For uns ckuge iin chor industie silabain iresh consent firom the board. 

* General conditions 

P�B ID: 96910 

Consent No:AW-89282 

The Valiity of the consent is up to 28/12/2022 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 

Signature Not V�rified 
Digitally Signed b: 
H.K.TIWARI,E. 

17 - Bharatpuri, Ujjain 
UJJAIN 
UJJAIN 

(Organic Authentication on AADHAR from UlDAl Server) 
TPAV # 9W51P7RI4B 

Qtyl year 
16975.000 MT3 
16975.000 MT3 

Date: 12/07/201 04:29:22 PM 

Tele : 0734- 2510984 

HEMANT KæAMR TIWARI 
Regional Officer 

Print to PDF without this message by purchasing novaPDF (http://www.nÔvapd,com) e frim sgauip niz in using "TPAV" Nunher. Page: 1 / 
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CONDITIONS PERTAINING TO 
at out fall of the unit shall not excccd 0.300 KIJ cday 2. Trade Effluent Treatment: 

1. The daily quantity of trade effluent at out fall of the unit shall not excecd 0.000 KL/day, and the daily quantity of sewage 

mantain the same properly to achicve following standards 
pH 

Suspended Solids 

The applicant shall provide comprchensive efflucnt treatmcnt system as per the proposal submitted to the Board and 

BOD: Days 27 c 
COD 

Oil and grcase 

Sr 
1 

pH 

Suspended Solids 

|BOD: Days 27 Dc 
COD 

Between 

oil and greasc 

Not exceed 

Not exceed 

2 Spray in Mines 

Not excecd 

Not excecd 

WATER (PREVENTION 

Between 

Not exceed 

Not ex ceed 

ror othcr parameters general standards of disclharge as notified under EP Act 1986 shall be applicable. 

J. Sewage Treatment ;- The applicant shall provicde comprelhensive sewage trcat1ment system as per thc proposal submitted 
to the Board and maintain the same properly to achieve fo!lowing standards 

Not exceed 

5.5 9.0 

Not cxcccd 

100 mg/1. 

30 mg/. 

250 mg/1. 

10 mg/l. 

5.5�9.0 

100 mg/l. 

30 mg/l. 

250 mg/. 

10 mg/1. 

& CONTROL OF POLLUTION) ACT 1974 i 

Water Code (Oty in klpdKilo Ltr per Day) WC:2.500. WWG 0.300 
Domestic Purpose 

TDS 

Chlorides 

0.500 
2.000 

17 - Bharatpuri, Ujjain 

8. Compilation of Monitoring 'data j TFSK 

Not excecd 

Not exceed 

0.300 

0.000 

2100 mg/l. 

1000 mg/1. 

9. Recording of Monitoring Activities & Results 

Tele : 0734- 2510984 

Water Source 
Borewell 
Borewell 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 

Consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated efiluent shall 

be discharged outside of industry/unit premises. 

Remark 

6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 

UJJAIN 

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 

above conditions. 

i. Samples and measurements taken to meet the mônitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge'2 

Consent No:AW-89282 

UJJAIN 

ii. Following promulgation of guidelines establislhing test procedures for the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements specified above shall conforn to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 

ii. The applicant shall take samples and measurement to meet the monthly requirenents specificd above and report online 

through XGN the same to the Board. 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent. i. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows: 

Print to PDF without this'nesasbTalrchasing novaPDF (httewww.novapdí.com/) e from xgn.np. nic in using "IPAV" Nunmher. Page: 2 l 
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() The date, cxact I place and time of sampling (ii) The dates on which analysis were performed (ii)Who performed the analysis"? (iv)The : analytical techniques or methods used and 
()The result of all requircd analysis If the applicant monitors any Pollutant nmore frequcntly as is by this Consent he shell include the results of such monitoringin the calculation and Ireporting of valucs required in the discharge monitoring reports which may be prescribed by the Board. Such increased I fYcquency shall be indicatcd on the Discharge Monitoring Report Form. 

Capplicant shall retain for a nninimum of 3 ycars all rccords of monitoring activitics including all rccords of 

10. Reporting of Monitoring Results: 

lbration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. ne period of retention shall be cxtendod durine the course of any unresolved litigation regarding the discharge of pollutantS yie apPplicant or when requestcd by Central or State Board or the court. 

1I. Limitation of discharge of oil Hazardous Substance in harmful quantities: 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring report on line to the Board. 

12. Limitation of visible floating solids and t'oam: 

Ihe applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations into natural water course, Nothing in this Co)scnt shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any.responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

13. Disposal of Collected Solid waste/sludgc 

17- Bharatpuri, Ujjain 
UJJAIN 
UJJAIN 

14. Provision for Electric Power Failure 

All hazardous waste/sludge shall be disposcd of as per the Authorization issued under Hazardous & other waste (M&TM) 
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant scparated from or resulting from treatment shall be disposcd of in such a manncr as to prevent any pollutant from such materials from entcring any such water Any live fish, 
Shall tish or othcr animal collccted or tranpcd as a result of intake water scrccning or trcatment may be returncd to caters body habitat. 

Tele : 0734- 2510984 

15. Prohibition of By pass system of treat1ment facilities 

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

i. where unavoidable to prevent loss of life or severe property damage, or 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited exepl : 

ii. Where excessive storim drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall imnmediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance. 

Additional Water corndition:- (if any) : 

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions. 

(2)The mine manageiment shall construct garland 

(1)The mine management shall make arrangement for full utilization of treated cffluent inside the premises for plantation purpose and slhall 
not discharge any efluent outside of the mine premises. Hence Zero discharge condition shall maintained 

drains/renches at foot of waste dunmp to arrest silt, sedimentation pit5 
regular intervals 

Consent No:AW-89282 

con�tructed at the corner of the garland drain and de-silted at 

Print to PDF without this messa�e, by purchasing novaPDF (htp://www.novapdt.com/) w fion ag np nic i: uNng "PAV" Number Pagc: 3 /4 
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proposal submitted to the Board with 

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 : 1. The applicant shall provide comprchcnsive air pollution control systcn consisting of control equipmcnts as per the 

continuously SO as to achicve the level of pollutants to the following standards:-
referencc to 

D. l'articulate Matter (less than 2.5 micron) - 60 ug/m (PM2.5 ug/m' 24 hrs. basis) 

2. Ambicnt air quality at on quartcrly basis: The Anmbicnt air quality norms 
the boundary of the industry/unit prcmiscs shall be monitorcd and reported to the Board regularly 

16/11/09. Some of the paramcters are as follows: 
arc prescribcd in MoEF gazctte notification no. GSR/826(E), dated: 

a. Particulate Matter (lcss than 10 nicron) - 100 1ug/m (PM10 ug/m' 24 hrs. basis) 
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 1g/m d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 ug/m 

gencration of cmission and same shall be operated & maintained 

e. Carbon Monoxide [CO1 (8 hrs. Basis) - 2000 ug/ 

ctc. 

ne industry shall take adequate measures for control of noise levcl generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

t. Ihe industry/unit shall nake the nccessary arrangements for control of the fugitive omission from any source of 
emission/section/activities. 
J. All other fugitive emission sources such as leakages, seepages, spillaves ctc shall be ensured to be plugged or sealed or 

made airtight to avoid the public nuisance. 
6. The industry/ unit shall ensure all necessary arran gements for control of odour nuisance from the industrial activities or 

proccss within premises 

as stated in additional condition 

17 -Bharatpuri, Ujjain 

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices slhall be adopted to avoid leakages, seepages, spillages 

Additional Air condition:-(if any) : 

Tele : 0734- 2510984 

8. Industry shall take effective steps for extensive trec plantation atleast in 03 rows of the local tree species with minimum 
spacing of 4X4 meter within or around the industry/unit premises for general inmprovement of environmental conditions and 

(1)The Mine shall take proper action to control the noise pollution. The ambient noise level shall not exceed the limit 75dB [A] during the 

day time and 70dB [A] during the night time within the premises. 

4) Water sprinkle shall be províded for control of fugitive emission. 

(2)Vehicular emission should be kept under control and regularly monitored for compliance of cmission norms. Vehicle used for transporting 
the minerals should with covcrcd with tarpaulins And optinally loáded. 

5) Transportation shall be done through covered vehicle. 

(3)The suspended particulate matter measured betwecn 3 metres to 10 meters from crushing & screening equipments shall not exceed 600 

micro grammas per cubic meter. 

6) Transportation should not be done through forest arca. 

UJJAIN 

UJJAIN 

(ii) (a) Temporary water 

7) The vchicle used for the transportation of minerals / material shall be PU ccrtificd and shall be properly maintained to reduce the noisc 

(4) The industry shall adopt following Air Pollution Control measures as per M.P. Pollution Control Board guide line datcd: 19-02-2004: 

(i) The screen should be enclosed with M.S. Sheets and a fan connected with motor to extract the dust generated during screening operation 

should be installed. Dust should be vented into a chamber wherein water sprinklers shall be provided for dust suppression. 

shall be provided at the tÉme of uhloadingfrom the truck/tripper. 

(ii) A telescopic chute should be providcd at the end of dropping zero gitti and dust/fines. Suitable water sprinkling system shall be provided 

to reduce the dust emission. 

ionment in general. 

(b) The unit should provide water sprinklers on the conveyor carrying raw material fron bunkerbin to the crusher. The water should be 

sprayed in the form of mist with the help of a motor. 

Print to PDF without this message by purchasing novaPDF (http://wwW.novapdf.com/) ve from xgn.mp nic in nsing "TPA" Number. 
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() Periodical cleaning of' the waler spray nozzles should be carried out to avoid chocking. 

erosion by wind. 

Slould be made in g00d conditions und watercd. 

(vi) Fine dust accumulated in the crushing areas should be periodically clcaned and the dumps should be covered with tarpaulin to arrest 

:C drop height of' the processcd naterial should be kcpt at a minimum during loading and unloading. 

Ix)Conveyer chutcs should be provided at thc discharge points. 
1^) As an oceupational safcly all the workers should be provided with nose masks. 

(ii) Thc approach road should be pioperly developed and should be sprayed with watersimilarly the approach roads to individual crushers 

GENERAL CONDITIONS: 

Non Hazardous Solid wastes: 
Type of waste 

iScrap/ Plastic packing material wood. card board. gunny begs ete 

I. The non hazardous solid vaste arresting in the industry/unit/unit premises sweeping, ete. be disposed off scientifically so as 

not to cause any nuisancepollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 

site. Ifrequired. 

Quantity 

Board. 

Disposal 

17-Bharatpuri, Ujain 

2. The applicant slhall allow the staff of Madhya Pradeslh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials: 
a. To nspect raw material stock, manufacturing processes, reactors, premiscs etc to perform the functions of the 

Tele : 0734- 2510984 

Sale to authorized party/As Per CPCB. 
MoEF Guide lines /Others. 

UJJAIN 

C. To have access at rcasonable timcs to any rccords required to bc kept under the tcrms and conditions of this 

Consent. 

To cnter upon the applicant's premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent. 

d. To inspcct at rcasonable times any monitoring cquipment or monitoring method requircd in this Consent: or, 

e. To sample at rcasonable times any discharge or pollutants. 

UJJAIN 

6. Balance consent/authorisation fee. if any shall be recoverable by the Board even at a later date. 

3. This consent / authorisation is transferable in nature, in case of any clhange in ownership/ management, the new owner / 

partner / directorsi proprietor shall immediately apply for the consent with new requisite infornmation. 

4. The issuance of this Conscnt docs not convey any property rights in either real or personal property or any exclusive 

privileges, nor docs it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations. 

(a) Violation of any terms and conditions of this Consent. 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 

under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 

7. The applicant shall sub1mit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 

(b) Obtaining this Consent by misrepreseniation of failure to disclose fully all relcvant facts. 

(c) A change in any condilion that requires len1porary or permanent reduction or 

8. Knowingly making any false statenent lor obtaining consent or compliance of consent conditions shall result in the 

Act or seçtion 38 (g) of the Air Act. 
imposition of criminal penalties as provided under the seciion 42(g) of theWater ctor seeuon -

climination 

9. After notice and opportunity for the hcaring, this consent may be nmodified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following : 

authorized discharge. 

10. On violation of any of the above-mentioned conditions the consent granted will autqmatigalaãt4ke as canceled and 

necessary action will be initiated against the industry. 
Consent Ko:AW-89282 

Print to PDF without this message by purchasing novaPDF (http://www.novapdf.com/) NRiA, Pagc: 5/ NqHgn TPAv" Number. 
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Additionul condition:- (if any) i: 
time in the past. 
(1) This COnsent may not be taken as a measures of proof that mine has not violated pollution control law at any period of 

as requircd and (if applicable). 

the rclevant writ pctitions. 

17- Bharatpuri, Ujjait 

(2)Minc Managemcnt shall comply with all the relevant Acis/Rulcs, directions, guidelines issucd by MoEF/CPCB/MPPCB from time to time 

and Board find the facts correct and dircct the mine to do so at any time. 

3. Minc Managenent shall comnply with thc direction of Hon'ble Suprcmc Court. National Grccn Tribunal & Hon:blc ligh Court issucd in 

U.JJAIN 

Tele : 0734- 2510984 
UJJAIN 

(4)Mine shall have to closc down the mining activitics in case thcre in any public complant regarding hcalth & environmental degradation 

(Organic Authentication on AADHAR from UIDAI SCrver) 
TPAV # 9W51P7RI4B 

Consent Ng: W*922 

e manaycment shall takc preventive mcasures to control Euoitive dust enission firom all the sources should be controlled 

eiy and duly monitorcd. Water spraying arrangement on baul roads. dump trucks (loading & unloading) point should be provided and 

properly maintainei. 

Consenuauthorization as required under the Water (Prevention & Control ef Pollution) Act, 1974 ,The Air (Prevention & 

Conrol of Pollution) Act, 198l is grantcd to vour industrv subiect to fulfllnent of ail he conditions mentioncd above. lor 

Tellewal Purpose you shall have to nake an application to this Board through XGN at lcast Six months beforc the date of 

Cxpiry o1 lhis consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 

any outlet for the discharge of cffluent and gaseous emission. 

For and on bchalf of 

M.P. Pollution Control Board 

Drint to PDF without this message by purchasing novaPDF (http:/www.novapdí.com/) « tm sn ny tie in mug "1lr" Nnaher 

1EMANT KUAMR TIWARI 
Regional Officer 

Pagc: 6 l4 
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2. 
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To, 

RED-SMALL 

OuNarNsJAAO2023 

Ref: 

The Occupier, 
M/s. Dinesh Porwal (Mine & Crushing Unit), 

Consent Order 

S.No. 65, Village-BibrodTehsil & Distt. Ratlam, 

CCA-Renewal 

Dist : Ratlam, Tal : Ratlam Nagar, SIDC: Not In SIDC, Latitude : 23.3376 Longitude : 74.9560 

SUBJECT TO THE FOLLOWING CONDITIONS -
a. Location: S.No. 65, Village-Bibrod Tehsil & Distt. Ratlam, 
b. The capital investment in lakhs: Rs. 45 

Mining of stone 

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 

c. Product & Production Capacity: 

stone Crushing 

Your Consent to Operate Application Receipt No. 1258975 Dt. 08/01/2023 and last communication received on 
Dt.05/01/2023 

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 28/12/2027, subject to the fulfillment of the terms & conditions, enclosed with this letter and 

Enclosures: 

CONSENT NO: *** 

0Product 

General conditions 

* Conditions under Water Act 

*Conditions under Air Act 

Note:- For any change in above industry shall obtain fiesh consent from the board. 

M.P. Pollution Control Board - Ujjain 

Signature NotVerified 
Digitally Signed b : 

H.K.TIWAXI,E 

PCB ID: 96910 

Qtylyenr 
16975.000 MT3 

(Organic Authentication on AADHAR from UIDAI Server) 
TPAV # 9QBTEVHIIH 

Consent No:AW-109338 

16975.000 MT3 

17- Bharatpuri, Uijain 

Date: 27/01/2023 02:46:29 PM 

The Validity of the consent is up to 28/12/2027 and has to be renewed before expiry of consent validity. Online application through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 

Tele : 0734- 2510984 

UJJAIN 

UJJAIN 

yHfUrA fa 

HEMANT KUAMR TIWARI 
Regional Officer 

This Certificate generaled from xgn.mp.nic. in are valid and does not require physical signatures, the certificate can be valldated online from xgn. mp. nic. in using "TPAV"Nwnber. Page: 1 l6 
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at out fall of the unit shall not excced 0.300 KL/day 
"CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION ACT 1974 :-

1.The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage 

2. Trade EfMluent Treatment: 

pH 

Suspended Solids 

PPllcant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

antain the same properly to achieve following standards 

BOD3 Days 27 °c 
COD. 

Consent Order 

Oil and grease 

Suspended Solids 

BOD3 Days 27°c 

COD 

Oil and grcase 

Between 

Not excccd 

2 Spray in Mines 

Not exceced 

Not cxceed 

Not exceed 

Between 

Not exceed 

Not exceed 

Not exceed 

5.5-9.0 

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable. 

Not exceed 

100 mg/l. 

30 mgl. 

y5. Sewage Trcatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 

to the Board and maintain the same properly to achieve following standards 

250 mg/1. 

10 mg/l. 

5.5 -9.0 

8. Compilation of Monitoring data 

100 mg/l. 

30 mg/l. 

250 mg/1. 

TDS 
Chlorides 

10 mg/l. 

Sr Water Code (Oty in klpd- Kilo Ltr per Day) WCi2.500 WWG0.300 

Domestic Purpose 

M.P. Pollution Control Board - Ujjain 
17- Bharatpuri, Ujjain 

0.500 
2.000 

0.300 
0.000 

Not cxcccd 

Not excecd 

Tele : 0734- 2510984 

2100 mg/). 

1000 mg/l. 

Water Source 
Borewell 

Borewell 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

9. Recording of Monitoring Activities & Results 

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 

be discharged outside of industry/unit premises. 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of thisn d HIchru 

consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

pollutants must be reported by submission ofa fresh consent application for prior permission of the Board 

Remark 

6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 

UJJAIN 

UJJAIN 

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 

above conditions. 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

Consent No:AW-109338 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 

through XGN the same to the Board. 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent. 
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows: 

This Certiflcate generated from xgn mp.nic. in are valld and does not reguire physical signatures, the certificate can be validated online from xgn.mp.nic. in uslng "TPAV" Number. Page: 2 /6 
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Consent Order 

() The date, exact place and time of sampling 
(i) The dates on which analysis were performed 
(i)Who performed the analysis? 
(iv)The analytical techniques or methods used and 
(The result of all required analysis 

10. Reporting of Monitoring Results: 

u. r the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the caleulation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form. Iv. The applicant shall retain for a minimum of3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period ofretention shall be extended during the course of any unresolved litigation regarding the discharge of 
pollutants by the applicant or when requested by Central or State Board or the court. 

report on line to the Board. 

11. Limitation of discharge of oil Hazardous Substance in harmful quantities: 

Monitoring nformnation required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

12. Limitation of visible floating solids and foam: 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution ofany legal action nor relive 
the applicant from any re_ponsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

13. Disposal of Collected Solid waste/sludge 

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

14. Provision for Electric Power Failure 

M.P. Pollution Control B0ard - Uijain 

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 
Shàll fish or other animal collected or trapped asa result of intake water screening or treatment may be returned to caters 

body habitat. 

conditions of the Consent. 

17- Bharatpuri, Ujjain 

15. Prohibition of By pass system oftreatment facilities 

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 

electrie power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 

i. where unavoidable to prevent loss of life or severe property damage, or 

Tele : 0734- 2510984 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 

Additional Water condition: 

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance. 

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions. 

(2)The mine management shall construct garland 

(1)The mine management shall make arrangement for full utilization of treated effluent inside the premises for plantation 
not discharge any effluent outside of the mine premises. Hence Zero discharge condition shall maintained 

drains/trenches at foot of waste dump to arrest silt, sedimentation pits shall be constructed at the corner 
regular intervals 

Consent No:AW-109338 

UJJAIN 
UJJAIN 

This Certificate generated from xgn.mp.nic. in are valid and does not reguire physical signatures, the certificate can be validated online from xgn.mp. nic. in using "TPAV" Number. 

Ot ddrain and de-silted at 

Page: 3/6 
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Consent Order 

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-
applicant shall provide comprehensive air pollution control system consisting of control cquipments as per the POPOsal submitted to the Board with reference to generation of emission and same shall be operated & maintaincd Vontinuously so as to achieve the level of pollutants to the following standards: 

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly On quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. Some of the parameters are as follows: a. Particulate Matter (less than 10 micron) - 100 ug/m (PM10 ug/m 24 hrs. basis) b. Particulate Matter (less than 2.5 micron) - 60 ug/m (PM2.5 g/m 24 hrs. basis) c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 ng/m d. Nitrogen Oxides NOx] (24 hrs. Basis) -80 ug/m? 

etc. 

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 1g/m 
3. The industry shall take adequate measures for control of noise level generated from industrial activities within the premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of emission/section/activities. 

M.P. Pollution Control Board - Uijain 
17- Bharatpuri, Ujain 

3. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or made airtight to avoid the public nuisance. 
6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or process within premises 

Tele : 0734- 2510984 

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 

(Minimum number of plants to be planted by the unit:-250 ) 

8. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with minimumn spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental conditions and as stated in below.. 

Additional Air condition: 
(1)The Mine shall take proper action to control the noise pollution. The ambient noise level shall not exceed the limit 7SdB [A] during the day time and 70dB (A] during the night time within the premises. 

4) Water sprinkle shall be provided for control of fugitive emission. 

(2)Vehicular emission should be kept under control and regularly monitored for compliance of cmission norms. Vehicle used for transporting the minerals should with covered with tarpaulins And optimally loaded. 

5) Transportation shall be done through covered vehicle. 

(3)The suspended particulate matter measured between 3 metres to l0 meters from crushing & screening equipments shall not exceed 600 micro grammas per cubic meter. 

6) Transportation should not be done through forest area. 

UJJAIN 
UJJAIN 

7) The vehicle used for the transportation of minerals /material shall be PU certified and shall be properly maintained to reduce the noise 

(4) The industry shall adopt following Air Pollution Control measures as per M.P. Pollution Control Board guide line dated: 19-02-2004: 
(i) The screen should be enclosed with M.S. Sheets anda fan connected with motor to extract the dust generated during screening operation should be installed. Dust should be vented into a chamber wherein water sprinklers shall be provided for dust suppression. 

(ii) (a) Temporary water sprinklers shall be provided at the time of unloading from the truck/tripper. 

(ii) A telescopic chute should be provided at the end of dropping zero gitti and dust/fines. Suitable water sprinkling system shall be provided to reduce the dust emission. 

Consent No:AW-109338 

(b) The unit should provide water sprinklers on the conveyor carrying raw material from bunker/bin to the crusher. The water should be sprayed in the form of mist with the help of a motor. 

This Certificate generated from xgn.mp.nic. in are valid and does not require physical signatures. the certificate can be validated online from xgn.mp.nic. in using TPAV" Nunber Page: 4/ 6 
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(iv) Stone crusher should develop green belt of 5 mtrs. width all around the premises of environment in general. (v) Periodical cleaning of the water spray nozzles should be carricd out to avoid chocking. 

erosion by wind. 

Consent Order 

(vi) Fine dust accumulated i in the crushing areas should be periodically cleaned and the dumps should be covered with tarpaulin to arrest 

(i) The drop height of the processed material should be kept at a minimum during loading and unloading. 
(ix) Conveyer chutes should be provided at the discharge points. 

) ne approach road should be pronerlv developed and should be sprayed with water similarly the approach roads to individual crushers 
should be made in good conditions and watered. 

()AS an occupational safely all the workers should be provided with nose masks. 

GENERAL CONDITIONS: 

Non Hazardous Solid wastes: 
Type of waste 

. Ihe non hazardous solid waste arresting in the industry/unitunit premises sweeping, etc. be disposed off scientifically so as not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site. If required. 

Scrap/ Plastic packing material wood, card board, gunny begs etc 

M.P. Pollution Control Board - Uijain 
17- Bharatpuri, Ujjain 

Board. 

Quantity 

Consent. 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials: 

Disposal 

Tele : 0734- 2510984 

onspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Sale to authorized party/As Per CPCB 
MOEF Guide lines / Others. 

D. To enter upon the applicant's premises where an effluent source is located or in which any records are required to, 
be kept under the terms and conditions of this Consent. 

UJJAIN 
UJJAIN 

Ohave acCess at reasonable times to any records required to be kept under the terms and conditions of this ch ya aca 
d. To inspect at reasonable times any monitoring equipment or monitoring method requred in this Consent: or, T VAH (HU) e. To sample at reasonable times any discharge or pollutants. 

3. This consent / authorisation is transferable in nature, in case of any change in ownership/management, the new owner l 
partner / directors /proprietor shall immediately apply for the consent with new requisite information. 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations. 

6. Balance consent/authorisation fee. if any shall be recoverable by the Board even at a later date. 

(a) Violation of any terms and conditions of this Consent. 

5. This oonsent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
nol relate to any other Department/Agencies. License required from other Department/Agencies have to be obtaincd by the unit separately and have to comply separately as per there Act / Rules. 

7. The apPplicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following : 

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts. 

Consent No:AW-109338 

(C) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge. 

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and necessary action will be initiated against the industry. 

This Certificate generated Jrom xgn.mp.nic in are valid and does not reguire physical signatures, the certificate can be validated online from xgn. mp. nic. in using "TPAL"Number. Page: S /6 
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Consent Order 

Additional condition: 

S 

) This consent may not be taken as a measures of proof that mine has not violated pollution control law at any period of 
time in the past. 

as required and (if applicable). 

M.P. Pollution Control Board - Ujjain 
17- Bharatpuri, Ujjain 

Mine Management shall comply with all the relevant Aets/Rules, directions, guidelines issued by MoEFICPCBIMPPCB from time to time 

the relevant wTit petitions. 

Tele : 0734- 2510984 

3. Mine Management shall comply with the direction of Hon'ble Supreme Court, National Grcen Tribunal & Hon:ble High Court issued in 

UJJAIN 

UJJAIN 

(4)Mine shall have to close down the mining activities in case there in any public complaint regarding health & environmental degradation 
and Board find the facts correct and direct the mine to do so at any time. 

(Organic Authentication on AADHAR from ÜIDAI Server) 
TPAV # 9QBTEVH1IH 

(5)The mince management shall take preventive measures to control Fugitive dust emission from all the sources should be controlled 
effectively and duly monitored. Water spraying arrangement on haul roads, dump trucks (loading & unloading) point should be provided and 
properly maintained. 

Consent No:AW-109338 

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act, 1974 ,The Air (Prevention & 
Control of Pollution) Act, 198lis granted to your industry subject to fulfGllment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 
any outlet for the discharge of effluent and gaseous emission. 

For and on behalf of 
M.P. Pollution Control Board 

HEMANT KUAMR TIWARI 
Regional Officer 

This Certiflcate generated from xgn. mp.nic. in are valid and does not require phvsical signatures, the certificate can be validated ole from xgn.mp.nic. in using IPAV" Number. Page: 6/ 6 
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PARIVESH 

ENVIRONMENTAL 
CLEARANCE 

(Pro-Active 

and 

Responsive 

Facilitation 
by 

Interactive, 

and 

Virtuous 

Environmental 

Single-Window 

Hub) 

To, 

1. 

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity under the provision of ElA Notification 2006-regarding 

Sir/Madam, 

3 

4 

This is in reference to your application for Environmental Clearance (EC) in respect of project submitted tothe, SEIAA vide proposal number SIA/MPIMINJ440798/2023 dated 34:Oct2023: The particulars of the environmental 
clearance granted to the project.are as beloWs 

5 

6 

Ministry of Environment, Forest and Climate Change 
(lssued by the State Environment Impact Assessment 

Authority(SEIAA), MADHYA PRADESH) 

The -1 

2. File No. 

7 

GOPAL CHOUDHARY 

8 
9 

Rlo- Village- Arnod, District- Pratapgarh, (Rajasthan) -312615 

EC ldentification No. 

Project Type 
Category 

Government of India 

ProjectlActivity including Schedule No. 
Name of Project 
Name of CompanylOrganization 
Location of Project 
TOR Date 

Date: 29/01/2024 

EC24BO01MP196626 
10728/2023 

New 

EC ldentification No. - EC24BO01MP196626 

The project details along with terms and conditions are appended herewith from page 
no 2 onwards. 

1(a) Mining of minerals 

BIBDOD STONE QUARRY 
GOPAL CHOUDHARY 

MADHYAPRADESH 

This is a-computer generated cover payé. 

(e-signed) 

Note: A valid environmental clearance shall be one that has EC identification 
number & E-Sign generated from PARIVESH.Please quote identification 
number in all future correspondence. 

Mujeebur Rehmän Khan 
Member Secretary 

SEIAA - (MADHYA PRADESH) 
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fII RAIH (4.4.) 

EC ldentification No. - EC24BO01MP196626 

ylyfgg, vhcI 2.00 ¢yr, qHRI . 65, YTH fqsa, Tat0l Ve4, flI RGGH 

AAT yH3). 1533(E) feio i4-NGsy 20061 yICHI-0 sicd GyTT5 tRT () 

(31) fafr Y: 

ENT YIT 347401¢G T IIsl 3NR HIRT 232016,139" 23°2020.017" iR 

yT b. 10728/2023 sRytuT yGIIGF sit 

1. 

II ts ooqcR (afyE), fGT R0GH yh HTUT 4a 6. 1694 TTG 02.08.2023 

5. SIA/MPIMIN/440798/2023 yd MP SEIAA yu fe0# 31.10.2023) yd HaT 3ar 

6. SIAMP/MIN/440798/2023 
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9. 
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zrfRT . ) 

ft4, gÀr, IGiitH, f.5904)è 
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63. 

67. 

74Y ya-11011/47/2011-316r-| (yu) faiio 24/06/2013 HR HIY B0TT I 

Z&11013/57/2014-A I (y) erih 29 3Cg 2014 21gp TAd q YT fiaferi o 

EC Identification No. - EC24B001 MP196626 File No. 10728/2023 Date of lssue EC- 29/01/2024 
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e 2 
3 

4 

5 

1 

2 
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4 

EC ldentification No. -EC24B001MP196626 

02.5 - 03.0 
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6 

7. 
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2. 

ufafeft 

3. 

4. 

19. 

5 

(NGT) 3f, 2010 ¾ RI 16 1ET, efra 30 f<-id 3qf firr H0a 

462016 || 

9. aft ferar, fsleI RdH (H4.)| 
10. G 9Igi| 

EC Identification No. - EC24B001MP196626 

Validity uateqwn 
Piataly signed by s Mujeetbur 
Designation: MenterSecretary 
Date and Time: tr292024 4:51:49 PM 
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YAKALATNAMA 
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, CENTRAL ZONAL, BENCH AT BHOPAL 

APPELLANT: 

RESPONDENT: 

ORIGINAL APPLICATION NO. 

Vijay Shankar Pandey 

//VERSUS// 

Suman Kalal & Ors. 

/2024 

I/we the ................................................. named below do hereby appoint, engage and authorize 
advocate named below to appear, act and plead In aforesaid case/proceedings, which shall 
include applications for restoration, setting aside of ex-parte orders, corrections, modifications, review 
and recall of orders passed in these proceedings, in this Court or in any other Court in which the same 
may be tried/heard/proceeded with and also in the National Green Tribunal in respect of 
proceedings arising from this case/proceedings as per agreed terms gnd conditions and authorize 
him/ them to sign and file pleadings, cross objections, petitions, applications, affidavits, or other 
document as may be deemed necessary or proper for the prosecution/ defence of the said case in 
all its stages and also agree to ratify and confirm acts done by him/ them as if done by me/us : In 
witness whereof I/We do hereunto set my/ our hand to these presents, the contents of which have 
been duly understood by me/ us, this .01 .. day of .... No.V. ............. 2024 at Bhopal. 

Particulars (In block letters) of each Party Executing Vakalatnama 

Name & Father/sf Regist,ered/Offtcial E-mall Telephone Status in Full 
Husband/s name Address Address Number 

(If any) (If any) 

(1) (2) (3) (4) 

·V...1.~°''f i"'CL\ k<W 
' 

~de.~ 
3 / 0 arm ~o..\~ 

~ 

p~~, 

Accepted: 

Particulars (In Block Letters) of each advocate accepting Vakalatnama 

Full name & Enrolment No. In State Bar 
Council 

I 1 J 

Ritu Pathak MP/221/2015 
Kanishk Devesh Sharma 
MP/314/2020 
Robin Singh Bisht 
MP/ 4066 / 2022 
Ankita Parmar 
MP/4755/2023 

' 
~~,-t~ ~ 3J e v L3 c.lJ f)t\) 

nr/ 1s:3n/2-r:,i2-, 

Address for 
Service 

(2) 

E-Mail 
Address 
(If any) 

(3) 

the case ,Signature/ 
•-rhumb 

' Impression 

(5) (6) 

u1~Ju, 

Telephone Full Signature 
Number (If any) 

(4) (5) 

9425079025 

244

73

Ujjwal Sharma
C 304, Block - B,
Mahadev Parisar
Apartments,
Shivaji Nagar,
Bhopal, M.P.
462016


